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Iaceative Wages in Pablic Usdertakings

*1452. SHRI RABI RAY : Will the
Minister of LABOUR AND REHABILI-
TATION be pleased to state :

(2) whether it is a fact that the preli-
minary studies conducted by the Labour
Buscaw have shown that where incentive
wages have been introduced im the public
sector umdertakings, labour productivity
bas gome up ;

() if so, whether it is a fact that this
problem was considered at a Conference of
the Heads of public sector undestakings
held on the 19th Aprit, 1968 ; and

(c) if so, the details thereof ?
THE MINISTER OF LABOVUR AND

REHABILITATION (SHR1I HATHI) :
(a) to (c). The question was discussed at
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the Meeting of Heads of Public Sector
Undertakings held on 19.4.1968 with a view
to obtaining their consent to certain data
being made available to the Director Lab-
our Bureau who has been asked to collect
the necessary information. The Heads of
Public Sector Undertakings have agreed to
this proposal. I may add that in April
information was collected but it was not
very scientific.
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SHRI HATHI: This is connected
with productivity and if incentive schemes
are given to the worker, if he produces
more then he gets more. The idea is to
have the wage fixed first—-the basic wage,
and then a portion is to be added as cost
of living and third, according to the greater
production, an incentive. = These three
combined should form the wage, and for
that purpose, we want to find out where
this ipcentive can be worked and for what.
Certain data have to be collected, and
therefore, we said at this meeting of the
heads of public sector undertakings that
where scientific data have been collected
they may be supplied to the Labour Board.
They have agreed.
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SHR1 HATHI : In fact that is what
I said before, and certainly the unions will
be taken into confidence before this scheme
is discussed ; definitely.
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SHRI HATHI : Whatever is the plan,
the workers will be taken into confidence.

SHRI K. NARAYANA RAO: Mr.
Speaker, Sir, the public sector undertakings
have been the subject of criticism all these
years. In view of this, and also in view
of the fact that they have not registered
much improvement in spite of the criticisms,
may I know from the hon. Minister whe-
ther they would consider that the workers’
participation in profit-sharing can be a
better solution out of this malaise in the
public sector undertakings ?

SHRI HATHI: Not this actually,
but in the last Indian Labour Conference,
this question was considered as to how
best the industrial relations in the public
sector undertakings can be improved, and a
bi-partite team might go into it.
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SHRI SHANTILAL SHAH : Will the
Government see that in framing the incen-
tive schemes they are not utilised to depress
the wage for the workers and that these
schemes are not utilised to get rid of some-
one else ?

SHRI HATHI : There is no question
of getting rid of any workers. The ques-
tion was that the more they produce, the
more they get : they get the basic wage
plus the cost of living allowance plus some-
thing by way of incentive if they produce
more. That is the whole idea.

SHRI RANGA : It is quite clear that
the Minister has tried to make us under-
stand what is meant by the incentive scheme
and what are its limitations. From ancient
time—of Nandaji and Pandit Nehru—they
have been talking of this workers’ partici-
pation or partnership in the so-called pro-
fits which do not exist and also the incen-
tive schemes. Why is it that Government
are taking so many years to study this
matter, sort out all the facts that they have
at their disposal and then there after alone
to come to a decision as to where, to what
extent and in what manner this incentive
scheme should be introduced in the public
sector undertakings which are expected to
set an example to all other entrepreneurs as
ideal entrepreneurs ?

SHRI HATHI : The different industries
will have to be looked into. Itis not
that one incsntive scheme could apply to
all. It will have to depend upon each
particular industry because the conditions
differ and the methods of production differ
and that takes time.

SHRI D. C. SHARMA : We have
very intimate relations with Yugoslavia and
1 think the incentive scheme has been
worked much better in Yugoslavia, so far
as I know, than in many of the democratic
and other types of countries. May I, there-
fore, ask the hon. Minister whether he will
be prepared to consider and try the Yugos-
lavian experiment so far as the public sector
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undertakings are concerned, so that the so+
called Managers and Chairmen who know
nothing about the public undertakings have
as much of stake in those undertakings as
the workers have ?

SHRI HATHI :
that scheme.

I have not studied
So, I cannot say.
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